
IN THE CENia^L ADkVlIHISI.WIvE TRIBIU^

MEW DELHI

O.A, No, 1232/93

Sh.Jitencfer Pal Singh

Sh» S.K,Gupta ,,,,

%rsus

Commissioner of Police & Ors,

Date of decision

15-10-93

Petitionep

Advoc ate fo r the

Petitioners,

Responc^nt

Sh, Umed Singh, Dettl.repre sentative

CORAM The Hon'ble Mr.N, 7,Krishnan, V.C,(.a)

The Hon'ble Mr, B,S, Hegeb, Member(J)

(Etelivered by Sh,N. v.Krishnan, V.G^a)

The Departmental representative produced

for our perusal a copy of the order No. 5493-9 5/SD(Srl)

dated 17—9—93 passed by the additional Gommissionar

(Police) i/ihich is kept on record. This order has been

showi to the Id,counsel for the ipplic^t. As the

order directs that the Disciplinary Authority should

conduct regular departmental proceedings against the

applicant^the learned counsel for the applicait submits

that this OA has become infructuous,

^ view of this subraissioa, we dismiss this
0,A, has having become Infructuous.' ) P

^

(B,3,'Hegde)
Member( J)

(N.V.Krisfcsian)
Vice Ghai rman


